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- Instruction to Subscnbers—Fohos of Weekly Gazette dated 24th

,. March 1988 are printed inadvertently as pages Nos. 1 to. 71, which
~may please be treated as pages 204 to 274 while ﬁung the Gazette _
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' MAHARASHTRA LEGISLATURE SECRETARIAT

. The follong B111 whlch was 1nt1'oduced in the Maharashtra Leglslatwe CounCII
~ on 25th March 1988 is pu’bhshed under Rule 111 of the Maharashtra Leglslatlve”
- _Councﬂ Rules.——» R

. A BILL .
further to amend the Bombay Mumczpal C’orporatzon Act,

~ Bom, WHEREAS itis expedxent further to amend the Bombay Mumc]pal Corporation -
III of Act, for the purposes hereinafter appearing; It i is hereby enacted il the Thlrty nmth‘ .
Year of the Republic of India as follows:— :
1 (D) ThlS Act may be called the Bombay Mummpal Corporatlon (Amendment) Short title
Act 1988, : . o L ) < and

. commnience-

(2) It ahali come mto force ofl such date a8 tb.e Statc Govemment may, by notl‘ meat.
fication in the Officinl (‘azette. appomtp ' , . _
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.Amendment 2.. In section 63 of the Bombay Municipal Corporatlon Act after clause ( ﬂb),‘ -

‘of section 63 the followmg clause shall be mserted name]y —
of: Bt;l?sglg _ . R
> . .

» “( ]]bb) Creatlon of a trust and/or makm;z uontnbutxon to a trust whethcr
already established or which may be established for building and/or running a

‘hospital to provide medical facilities to the employees of the B E S. & T. Under-_
takmg and thelr famlly members
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| _ STATEMENT OF OBJECTS AND REASONS. -

. The B.E.S. & T. Undertaking runs two essential public utility services viz. carriage
~of passengers by omnibus within the Greater Bombay limits and supply of electrical
energyin the city limits and employs about 35,000 employees. In maintaining those
~ two essential public utility services efficiently and-smoothly, the health and regularity
.in attendance of the members of the staff play a vital role. It is, therefore, proposed
. that contributions be-:made by the Undertaking and its employees jointly to a Trust
. already established or to be established for running a full-fledged Hospital for the
. employees of the B.E.S. & T. Undertaking and their family members. =~~~

_ . ~Since there is no provision in the Bombay Municipal Corporation Act, 1888 for

- creation of a Trust and/or to make-contributions to a Trust whether already esta-
blished or which may be established for construction and running of a hospital to -
provide medical facilities to the employees of the B.E.S. & T. Undertaking and their
family members, it is’ proposed to amend section 63 of the Bombay Municipal
Corporation Act; 1888 by incorporating an additional clause (jjbb) after clause (jjb). -

' VidhenBhavan: - - SADANAND VARDE, =
- Bombay, the 21st March 1988. . - = .~ . - -Member-in-charge.

C. M. DHOPARE,
. o Coe : I Secretary (II), -
‘Bombay, dated the 25th March 1988. ~Mabharashtra Legislative Council.
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